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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH: JODHPUR

ORIGINAL APPLICATION NO. 27/2009

Date of orderv:' 07.04.2011

CORAM

HON’BLE DR. K.B.SURESH, JUDICIAL MEMBER
HON’BLE MR. SUDHIR KUMAR, ADMINISTRATIVE MEMBER

Narayan Ram Koorlya S/o Shri Guman Ram Kooriya aged about
28 vyears, r/o Village Nadsar, Tehsil Bhopalgarh, District

Jodhpur Ra]asthan

...Applicant.

Mr. R. S Sekhavat for apphcant

VERSUS

1- Union of India through Secretary, Ministry of Human Resource
Development, Government of Indua New Delhi.

2 Navodaya Vidhyalaya Samiti through its Commissioner,
Department of School Education and Literacy, Government of
India, A-28, Kailash Colony, New Delhi.

3- Deputy Commissioher, Navodaya Vidhyalaya Samiti, Regiohal
Office, Pune, Maharas_htra.- ’

4- Principal, Jawarhar Navodaya Vidhyalaya, Dharangadhra,

" District Surendranagar, Gujarat.
.. Respondents.

Mr. V.S.Gurjar, Counsel for respondents.

ORDER (ORAL)

(Per_Dr. K.B. Suresh, Judicial Member)

'Heard the counsel representing the parties.

2-  When the matter was taken-up for hearing, the learned

counsel for the applicant graciously submitted that the applicant

had secured another engagement and for the last one year, ‘he -

has not communicated anything to him inspite of his best efforts,

and he, therefore, submltted that he seeks time to take further

mstructnons from him. While saying so, he would point-out that




2 (]/
he believes that the applicant has a good case on merits and,
therefore, for the sake of his client, if he wanted to pursue it, he
should have pursued it. But, we thought that a mere academic
exercise is not required ‘in the matter. But we reserve the ﬁk/-
applicant’s right to file a review if he[so inclined within the next K\L
six months. However, for the time being, there is nothing in this
matter to be pursued)‘as no beneﬁtlbefall anybody if the matter ;ﬁg/

is heérd on merits at this juncture.

K
- 3- The O.A. is dismissed' as above, without any orders as to
cost.
(Sudhir Kdmar). (Dr.K.B.Suregh)
AM M

jrm




